KARNATAKA LOKAYUKTA

No.UPLOK-1/DE.371/2016/ ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.
Dated 21.04.2022.

RECOMMENDATION

Sub:- Departmental inquiry against Sri Santhosh
Kumar Bhagavanta Kamble, First Division
Assistant, Office of the Deputy Commissioner,
Belagavi District - reg.

Ref:- 1) Government Order No. RD 15 BDP 2016
dt.19.08.2016.

2) Nomination order No. UPLOK-
1/DE.371/2016 dated 15.09.2016 of
Upalokayukta, State of Karnataka.

3) Inquiry report dated 01.04.2022 of

Additional Registrar of Enquiries-11,
Karnataka Lokayukta, Bengaluru.
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The Government by its order dated 19.08.2016 initiated the
disciplinary proceedings against Sri Santhosh Kumar
Bhagavanta Kamble, First Division Assistant, Office of the
Deputy Commissioner, Belagavi District, [hereinafter referred
to as Delinquent Government Official, for short as ‘DGO’ ] and

entrusted the departmental inquiry to this Institution.



2. This Institution by Nomination Order No. UPLOK-
1/DE.371/2016 dated 15.09.2016 nominated Additional
Registrar of Enquiries-11, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges - arrd” to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO was tried for the charge of demanding and
accepting bribe of Rs.3000/- from the complainant for
mentioning details of trees standing in the land of complainant
and his son in the PT sheet and thereby committing

misconduct.

4. The Inquiry Officer (Additional Registrar of Enquiries-
11) has reported that, the DGO has been convicted in Special
Case No.160/2015 dated 04.06.2019 passed by the District and
Sessions Judge, Belagavi. Pursuant to the said conviction, the
Disciplinary Authority has dismissed the DGO Sri Santhosh

Kumar Bhagavanta Kamble, from service vide order dated
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01.10.2020 and hence the present enquiry proceedings cannot

be continued against him.

5. Inview of the report of Inquiry Officer.and.taking note of
the dismissal of DGO by order dated 01.10.2020 passed by the
Disciplinary Authority, I find that the conclitsion arrived at by

the Inquiry Officer deserves to be accepted.

6. Hence, it is hereby recommended to the Government to
accept the report of Inquiry Officer and to stop the
departmental inquiry against DGO 5ri Santhosh Kumar
Bhagavanta Kamble, First Division Assistant, Office of the
Deputy Commissioner, Belagavi District, for the present. The
Competent Authority shall intimate this Institution, if the
dismissal of DGO is set aside by the Competent Court in any
appeal filed or to be filed by DGO and consequently if he is
reinstated into service, so as to proceed with the enquiry

against him from the stage where it was stopped.
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7. Acﬁon taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE B.S.PATIL)

Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

NO.UPLOK-1/DE/371/2016/ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 01/04/2022.

“ENQUIRY REPORT:

Sub: Departmental Enquiry against Sri. Santhosh
Kumar Bhagavanta Kamble, First Division
Assistant, Office of Deputy Commissioner,
Belagavi District-reg.

Ref: 1. Government Order No. 3oz 15 282 2016
Sonseme, Oaeos 19/08/2016.

% Nomination Order No. UPLOK-
1/DE/371/201¢ Bengaluru dated
15/09/2016.
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1. The Departmental Enquiry is initiated against Sri. Santhosh
Kumar Bhagavanta Kamble, First Division Assistant, Office of
Deputy Commissioner, Belagavi District (hereinafter referred to
as the Delinquent Government Official, in short DGO). The
complainant, Sri. Bahubali Arjun Patil of Hiremunavalli,
Khanapur, Belagavi District lodged complaint dated
19/01/2015 against the DGO. The allegations in the
complaint was that the DGO, working as First Division
Assistant in Deputy Commissioner Office, Belagavi on
16/01/2015, demanded a bribe of Rs.4,000/- for putting

up report over complainant’s application for permission to

s




UPLOK-1/DE/371/2016 /ARE-11

cut 29 teakwood trees in survey number 153/20 of
Hiremunavalli village. @ The complainant bargained for
reducing the amount, and the DGO agreed to do the same
for Rs.3,000/-. On 19/01/2015, at about 4.35 p.m., in the
office premises of the Deputy Commissioner, Belagavi, the
DGO was caught red handed by the Lokayukta police,
while demanding and accepting bribe of Rs.3,000/- from
complainant. The police filed charge sheet against the
DGO.
2. Hon’ble Upalokayukta on perusal of complaint, FIR,
Panchanamas and other documents, found prima facie case
against DGO, and forwarded report dated 29/03/2016
under section 12(3) of The Karnataka Lokayukta Act,1984,
to initiate disciplinary proceedings against the DGO. The
Government by its order dated 19/08/2016 under Rule 14-
A of K.C.S.(CCA) Rules, 1957, entrusted the matter to
Hon’ble Upalokayukta.

3. Honble Upalokayukta by order dated 15/09/2016,
nominated this Additional Registrar, Enquiries to conduct
enquiry. Notice of Articles of charge, statement of
imputations of misconduct with the list of witnesses and
documents was served upon the DGO. The DGO denied the

charges and claimed to be enquired. The DGO has shown

his date of retirement as 31/10/2042 in his first oral

statement.
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4. The Articles of charge framed is as follows:
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5. The statement of imputations of misconduct framed is as

follows:
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6. The DGO has not filed written statement.

7. (a) The disciplinary authority examined 4 witnesses and

have got 10 documents exhibited.

(b) The DGO examined himself as DW2, and his witness
as DW1, and got 2 documents exhibited.

8. During the course of chief examination of DGO/DW2 on
23/03/2022, he got his dismissal order dated 01/10/2020
marked as Ex.D2.

9. As such, the employer-employee relationship having
been ceased, the file was submitted to Hon’ble
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Upalokayukta for kind approval to stop the proceedings till

any order of reinstatement of DGO and to put report.

10. Hon’ble Upalokayukta approved the same on
28/03/2022, and ordcrcd for putting up rcport.

11. Hence, this proceedings are stopped till any order of

reinstatement of DGO.

Submitted to Hon’ble Upalokayﬁkta for kind approval,

and necessary action in the matter.

AN
\\\--\\é*h
(SACHIN KAUSHIK R.N.)
I/c Additional Registrar (Enquiries-11),
Karnataka Lokayukta,
Bangalore.

ANNEXURES

List of witnesses examined on behalf of the Disciplinary
Authority:-

PW1:- Sri.Bahubali Arjun Patil

PW2:- Sri. Ashok Gangappa Basarikatti
PW3:- Sri. Prashanth Ramesh Chitragi
PW4:- Sri. J.R.Patil

List of witnesses examined on behalf DGO:-

D.Ww.1 Sri. Mallesh Bhajanthri
DW.2 Sri. Santhosh Kumar Kamble
(DGO)

List of documents marked on behalf of Disciplinary Authority:-

'ExP1___ Certified copy of complaint of complainant
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' dated 19/01/2015.
Ex P2 ' Certified copy of list of currency notes dated
1 19/01/2015.
Ex P3 | Certified copy of entrustment panchanama
dated 19/01/2015.
Ex P4 Certified copy of statement of DGO dated
. 19/01/2015.
Ex P5 ' Certified copy of Trap Panchanama dated
1 19/01/2015.
Ex P6 | Certified copies of documents related to
| complainant.
Ex P7 Certified copies of extract of attendance register
for the month of 2014-January 2015.
Ex P8 Certified copy of diary 0f2014.
Ex P10 Certified copy of Voice conversation
Panchanama dated 19/01/2015.
| Ex.P11 Certified copy of FIR dated 19/01/2015.

List of documents marked on behalf of Defence:-

'ExD1 | Certified copy of Adhar M Malleshappa Bhajanthri. | |
| Fx D2 | Certified copy of diemissal order in respect of

DGO dated  01/10/2020 of Deputy |
| Commissioner, Belagavi .
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(SACHIN KAUSHIK R.N.)
I/c Additional Registrar (Enquiries-11),
Karnataka Lokayukta,
Bangalore.




